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New Delhi: this the 307 _day of May, 1997,

HON 'BLE MR. S, R.ADI'GE',M g8er(p) .

1, Hans Raj -s/o Moti Ram, o
2. Birender Prasad s/o Bhaguati Pra«aad ’

3. Vijender Kumar s/o shri Chander Singh,

4, Bilochan Prasad s/o shri Bhaguwati Prasads

5, Rajeev Kumar s/o shri Shyam Behari Lal,

6¢ Jai Kumar Pal s/o shri Rekash pal,

7. Mahesh Chand Joshi s/o shri Keéhav putt Joshi.

8, Durga Prasad Gupta s/o shri Ram Roop Gupta

9, Rakesh Kumar Plaka s/o Shri Ram Rattan,
10,Mohd. Haroon Rashid s/o Mohds Naim=uddin.

11, Tribhuvan Mandal s/o Shri Fakir Mandel,
12.Gopi Chand s/o shri sumer Singh.

13, 5ant Ram Vemma s/o Shri Rem Paltan.

14, pbdul sattar Khan s/e Shri Abdil Jzbar Khan,
150 Vi vak Kum ar Saxsna s/o Shri Shyam Behari Lal

-

"16. Ramash Chander Dixit s/o shri Virender Dixite

17. Chhattampati s/o Shri Moti Rem,

18. Ashok Kumar s/o Shri Chhatar Singhd

19+ Bhupinder Singh s/o shri Jai Narain,
Ze Janardhan ‘8o Shri Mahadev Reo

pll Casual Labourers in Defsnce Research
and ‘Development Organisation, Ministry of Defence,

" '8! \fingh, Sena Bhauwan, Now Delhi

oo Aﬁplicaﬂts.

(By Adwcats$: shri M,.L,Chawla )
Wty Qi Sk L«C\hhamwf )

Versus
Union of India
through

"1, The Secratary,

Ministry of Def‘er;ce, Govt. of India,
South Blo ek,
New Delhi - 110011,

2, Dirsctor General & Secratary,
Govt, of India, Ministzy of Def‘ence,
Defence Resaarch & Development Dtganlsation(oﬂm)

Room No, 138, South Block,
New Delhi - 110011,

3. Director,
Directorate of Management SBrvi cas,
DRI, Headquarters, Ministry of Defence,
Gove, of India, Room No.249 B ing,

Ssena Bhauan, DHQ Post office, .
New Delhi =110011.

A



4. Directors
“nirectorate of Personnel, .
DRID, Headgquarters, Rom No.221,
B . Wing, Sena Bhawan, OHQ Post Df‘Fice,

New Delhl - 110011' » ‘ : ooooRBSpOfidg'\tS.
( By Adwecates shri M.K.Gupta).

111k S
BY HON'SLE MR,5,R.ADIGE MEMBER(A).

Applicmta who are presently working as

Casual Labourers with respondents seek grant of

temporary status in respsct of 7 of thensslves with

consequential bengfits and also regularisation

from the data(s) thay becans eligible and/or f rom

the dats uhen a regul ar vacany bescamne availabl a,

whichswer is- ear‘ iero

2. " I have heard applicants' counsel Shri (hauwla

and respondents® counsel Shri M,K,Gupta ,

3o In so far. as the prayer for grant of
temporary status to 7 out of the =eapplicants is
E:oncerned),shri Gup ﬁa stated that’ rgspdndmts uo.uldlf -

have no objsction in considering tﬁeir -cases for

grent of temporary status as per rules and

. instructions on the subjpct, Respondents should . ‘

consider the sane and pass necessary orders in

this regard in acoordance with rules and instructions _

on the subject within thrse months from the date

of receipt of a copy of this orders

4o As regards ths prayer for requl arisation,
Shri Gupta stated that the applicants! cla:lm for
regul arisation would be considered a8 per their
seniority against availsble vacancies in the DR
Hgs Unit where théy are presen,ﬁy uorkiﬁg e Shri
Chawla contsnded that wacancies are available in

other-units of pRM which functionad under the
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adninistrative contwl of DRM Hge, 2

applicanfs
should be considered for regul arisation against
vacancies available in oth’ar‘uni ts also, including

those located sven outside Delhi, as applicents -
are yilling ~{:c) serve aven outside Delhi. This

is challenged by -Shri Gupta yho contends that the

various DRI units .are seperate and independent entities,
and applicents who are casual labourers in DR H,Q
Unit cannot bé rogul arised against vacanhcies occuring

in other DR units,

5, . Respondents should consider applicants? cl aim

for regul arisation in order of their ssniority

" against pemanent vacancies as and uhen they become

aVaiiable, stricti’y in accordaﬁce with rules and

instructions on the subject, -

6o This OA is digosed of in temms of paras 53

and S5above. No msts,

/V/c-a v -
( S.R.ADIGEi
mEMBER(A) s
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